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An/rod of I"e Proceetlings of '''e Council 0' '''e GO'Dtrnol' G  I ,." l' 
61 tl fi" .. ':/ enwil ~ I"""'. assem ,e, 'IW t e purpose of ",aIlin' 41'111s anti Re!'u/at" 1_ /1. .. A'" 6 0 IMIs ~ If. 

prO'/Jurotis ~ t e Act 0/ Parliamen' 24 & 25 V,f., cap. 6,. 

The Council· met at Viceregal Lodge, ~  Wednesday, the 31St August, 
1'881, 

P'RESE NT: 

His Excellency the Viceroy and Governor General of India, K.P., G.C.B., 
G.C.M.G., G.M.S.I., G.M.I.E., p:c., pre,,'tUng. 

His Excellency the Commander-in-Chief, ~  R.A., V.C., G.C.B., G.C.I.E. 
The Hon'ble Sir T. C. Hope, I<.C.S.I., c.ut::'· . 
The Hon'ble Lieutenant-General G. T. ~  R.I., C.B.,·C.S.I., C.I.B. 
The Hon'ble A. R. Scobie, Q.c. . 

The Hon'ble J. B. Peile, M.A., C.S.I. 
The Hon'ble J. Westland. 
The Hon'ble J. W. Quinton, C.S.I. 
The Hon'ble Colonel E. G. Wace. 

The }-Jon'ble Naw.4b Nawazish Ali Khan, C.I.E. 

REVENUE R,ECOVERY BILL. 

The Hon'ble MR. QUINTON moved that the Bill to make better proVIsIon 
for recovering ('ertain public demands be referred to a Select Committee con-
sisting of the Hon'ble Messrs. Sc;oble, Peile.and Westland, the Hon'ble Colonel 
Wace and the Mover.' He said :-

" In introducing the Bill last week I explained that its object was to facili-

tate and legalize the action of Revenue-officers throughout British India in 
realizing arrears of the Government demand from defaulters who were or 

~  property in districts other than that in which the arrear had accrued. 

. "The means by which the Bill proposes to effect this object are simple. 
It adopts to a certain extent the procedure already established by a local law in 
the Lower Provinces of Bengal, and directs the  Collector of the district in whkh 
the arrear has accrued, when he finds it necessary, to draw up a (.'ertilkatc 
showing the name and other particulars nct:cssary for the idcntifiC.ltion of the 
defaulter, the amount of the arrear and the ~  on whi"h it is due, and to 
send this certificate to the Collector of the district in which the defaulter at the 
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time is or possesses property. The Collector of that' district will on ~  ~  
the certifil'ate proceed to realize the S'lme interest in it from the defaulter as If It 
were an arrear of revenue which had ~ in his own district. 

II To gunrd against the p05sibility of wrong arising from substantial errors 

in the certifieate, we havc, following provisions which exist in the Land-

revenue Codes of nc:a.rly all ~  empbwered a person denying his liabiHty 

who has paid the sum demanded under protest to sue Government for a refund 

of the amount ~  paid' or any part of it notwithstanding anything rontained in 

the certificate. Such suit must be brought in the district from which the certi--

ficate issued. 

CI To prevent fraudulent transfers made to defeal the claim of Government, 

we have authorized the Collector ~  of the certifieate to issue a proclama-

tion prohibiting any transfer of im.moveable property in the distrkt belonging 
to the defaulter, and have declared to be void all transfers of sUl'h property 

made after the issue of the prodamation so long as it remains in force. 

II As I stated when introducing the Bill, we have enabled public officers or 
local authorities charged with the collection of public moneys recoverable as 

arrearll of land-revenue to (.'all on the Collector of the district in which such sums 
are payable to recover arrears due to them, and empowered the Collector to act 

on the requisition j and finally '~ have specially saved all sccurities provided by 
any other cn.u:tment for the time being in fon'e for the rel'overy of land-revenue 
or sums recoverable as land-revenue." 

The Motion was put and agreed to. 

PUNJAB TENANCY I~  

The Hon'ble COI.ONEL WACE moved that the Bill to amend the Law 

relating to the Tenancy of Land in the Punjab be referred back for further 
consideration to the Select Committee who before reported thereon, omitting 
from the Committee the Hon'ble Sir Auckland Colvin, who is.temporarily absent 
from the Council, and that the Committee be instructed to present a further 
Report on the Bill a week hence. He said :-

" Dllring the month which has elapsed since the Select Committee pre-

~  their first Report the ,provisions of the Bill have been again examined, 
WIth the H.-suIt lh:\t we find It ne(:essary to make a few additions and also 

~ numerous ~  correl,tions, ~  it ~ be ~  to ~  by 
motIon when the Ull1ls finally conSidered an thiS Council." 

The Motion was put and agreed to. 



PUNJAB lIlND·REV/£/llUE. 

[ ClI/Ollt-' Ware. J 

PUNJAB LAND·REVENUE BILL. 

97 

The Hon'ble I~  also moved that the Bill to amend and 
declare the Land-revenue Law of the Punjab be referred back for further 

consideration to the Select Committee who before reported thereon, omitting 
from the Committee the Hon'ble Sir Auckland Colvin, who is tempora.rily absent 

from the Council, and that the Committee be instructed to present a furthl!'r 
Report on the Bill a week hence. He said:-

" The reasons for this motion are similar to those stated in respect of the 
Tenancy BilL Though fewer corrections appear to re required in this Bill than 
in the Tenancy Bill, the two enactments are so dosely connected that it will 
be convenient to treat both in the same manner. I may add that l propose 
to move the passing both bf this Bill and of the Punjab Tenancy Bill before the 
close of the month of Sepu;mber." 

The Motion was put and agreed to. 

The Council adjourned to Wednesday, the ,th September, 188,. 

S. HARVEY JAMES, . 

O../fr. S'Cr,tary to tit, GfJ'fIt. tif I"dia, 
L,gislative De/art",,,,I. 

~  the 24th August, 1887. the Council was adjourned to the 7th September, 

1887. but the date was sub,sequently changed, by the .order ·of Hi. 
Excellency the President, to the 31St August, 1887. 




